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side that all the matters which are very
important will be referred to the various

Ministries and also to the State Governments.

Last week I saw the report. In the case of
over 80Y% replies have beep sent. Only
where the State Governments are concerned,
we write to them. This sometimes takes
time. Therefore, I assure the Hon. Members
that we will definitely see that it is done.

(Interruptions)

MR. DEPUTY-SPEAKER : It is over.

Don’t spoil it.

st vwaw oft (frafca) @ sar @
oY Fga 2, UEr arg Agi 2

MR. DEPUTY-SPEAKER : All right.
He is satisfied with the reply of the Minister.
He only raised it.

* (iv) Setting up of a High Court Bench in
Western Uttar Pradesh
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oa: AT AQ wiw § o ard swaeq
fag snai &1 w9 7 agree goa afewsdh
IR H @A PEFIE B FT A
ETAT & WG TATHYS FT |

(v) Exhorbitant price of Onions

sitwat femt fasgr (Gurreft) @ Sureme
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(swrre)

SHRI BUTA SINGH : Sir, Jains don’t
eat Pyaz.

MR. DEPUTY-SPEAKER : From which
market are you quoting ? He says this is
very cheap now.

(Interruptions)

I believe
says is

MR. DEPUTY-SPEAKER :
what our lady Hon. Member
correct, because she knows the price.
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(vi) Need for reconsideration of certain
laws made applicable to brick
kilns by Central and State
Governments
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